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BEFORE SHRI S.S. VISWANETHRA RAVI, JUDICIAL MEMBER

3MIPHT AT 4. / ITA No.122/NAG/2019
Ayfor of / Assessment Year : 2005-06

The Income Tax Officer,
Ward - 2, Bhandara

....... 3rdtemeff / Appellant
qdqH / V/s.

The Bhandara Urban Co-operative Bank Ltd.,
Gandhi Chowk, Bhandara — 441904

PAN : AAAFT7398G
...... Wzﬁ/ Respondent

Assessee by : Shri Sanket Bhattad
Revenue by : Shri G.J. Ninawe
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V0T B ARG / Date of Pronouncement :21-10-2022

31T / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the Revenue against the order dated 28-02-2019
passed by the Commissioner of Income Tax (Appeals)-2, Nagpur [‘CIT(A)]

for assessment year 2005-06.

2. Admittedly, the tax effect involved in the appeal is below monetary
limit fixed by the CBDT Circular vide its latest Circular No. 17/2019, dated

08-08-2019 and are not falling under the exceptions provided under the



ITA No.122/NAG/2019, A.Y. 2005-05 I

above said circular. Thus, grounds raised by the Revenue in the appeal
fails and the appeal is not maintainable. Therefore, the appeal of Revenue
is dismissed as withdrawn in terms of CBDT Circular mentioned here-in-

above, with a liberty to file appropriate application for restoration of appeal

to the file.

3. In the result, the appeal of Revenue is dismissed.

Order pronounced in the open court on 21st October, 2022.

Sd/-
(S.S. Viswanethra Ravi)
JUDICIAL MEMBER

qo‘r / Pune; f&-i® / Dated : 21st October, 2022.
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